SEEORE ME
N. SQLUNKE

wotary G of Indiz
geq. NO: 9“13

BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, AT —PUNE.
0.A No.1104/2024.

SUO MOTO Cognizance taken by Hon’ble Tribunal Applicant
Versus

Gajkesari Steels and Alloys Pyt. Ltd Respondent

AFFIDAVIT IN RESPECT OF ACCIDENT OCCURRED AT
RESPONDENT UNIT ON BEHALF OF MPCB.

I, Deepak R Bansod , Age-55 years Occupation —Service , the Sub-
Regional Officer of the Maharashtra Poilution Control Board , having my
Office at Plot No. P-3 /1 and 3/2 , MIDC , Jalna , do hereby filing this
Affidavit in reply to the Suo-Moto cognizance taken by this Hon’ble
Tribunal in respect of an occurrence of the Blast at M/s Gajkesari Steels
and Alloys Pvt. Ltd, Plot No. F- 18 and F-19 , Phase —1I MIDC Jalna on
24™ August 2024 at about 12.20 pm only with a limited purpose of bringing
on record true and correct facts and circumstances of this particular
incidence. I crave leave to file an additional Affidavit as and when
necessary. I shall not be deemed to admit anything save except whatever
stated hereunder:

1. I say and submit that the Respondent Board has granted consent to
Establish u/s 25 of the Water (Prevention and Control of
Pollution)Act,1974 & u.s 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous and Others Wastes (Management and Transboundary

. Movement) Rules, 2016 to M/s Gajkesari Steel and Alloys Pvt Ltd,
Dist- Jalna for a period upto commissioning of the unit or 5 years
whichever is earlier vide letter dated 16.2.2018. A copy of the said
Consent to Establish is enclosed herewith and marked as an
Annexure-A.

2. I say and submit that the after establishment of the Industry in
pursuance of the Environment Clearance dated 01.06.2018 from the
SEIAA, Maharashtra to M/s Gajkesari Steels and Alloys Pvt. Ltd,



2

Plot No. F- 18 and F-19, Phase —II MIDC Jalna. The Respondent
Board has granted 1% consent to operate u/s 26 of the Water
(Prevention and Control of Pollution) Act, 1974 & u/s 21 of the Air
(Prevention and Control of Pollution) Act, 1981 and Authorization
under Rule 6 of the Hazardous and Others Wastes (M & TM) Rules,
2016 for a period up to 30.5.2020 under red category. A copy of said
EC granted by the SEIAA, Maharashtra Annexure-B and a copy of

* consent to 1% operate dated 27.3.2019 is enclosed and marked as
an Annexure C.

3. Isay and submit that, the Respondent Board has granted Conditional
Consent to Operate on 27/03/2019 which was further renewed on
20.01.2024 subject to certain terms and conditions. A copy of
Renewal of Consent to Operate dated 20.01.2024 is enclosed for
kind perusal and marked as an Annexure — D.

4. I say and submit that on receipt of news regarding the blast occurred
in the induction furnace of M/s Gajkesari Steels and Alloys Pvt. Ltd
on 24.08.2024. 1 have immediately taken the information from

' different sources. The following information has been received :-

i) The industry — representative has informed that the accident
occurred during the process of melting of scrap. It was turther
informed that sudden blast took place in the melting furnace
due to which the molten material was spread in and around
area of furnace and 19 number of workers in vicinity were
injured. Some of the workers near the furnace engaged in the
maintenance work and casting process.

i)  Ihave caused joint visit and inspection of the site in question
along with Field Officer, Smt. Mangrulkar and Mr. Pravin
Malkiya , Engineer of the Respondent industry. During the
visit it has been observed as follows :-

a) During the visit it has been revealed that 19 workers
were injured and 7 of them were shifted to the
hospital at Chhatrapati Sambhaji Nagar and 12

8.8, SOLUNKE workers shifted to Jalna hospital. A copy ofthe visit
Yo e 9 e and inspection report dated 25.08.2024 is enclosed

herewith and marked as an Annexure - E



iv)  Inview of above, F.I.R has been filed at the Police Station of
Chandanzira by Mr. Mohammed Rafiuddin
Mohammadusman, Shift in charge of Industry. A Copy of the
said F.I.R 1s attached to the visit and inspection report.

v) I have contacted Director of Industrial Safety and Health
(D.I.S.H — Authorities) Department for their report to know
cxact cause of accident in respect of Safety and Other
compliances. Copies of D.I.S.H reports dated 26.08.2024 and
12.09.2024 are enclosed and marked as Annexure- F & G
respectively.

I say and submit that subsequently it has been understood that 06
number of workers have lost their lives due to accident. The industry
has communicated it vide letter dated 11.09.2024. A copy of the said
reply is enclosed herewith and marked as an Annexure — H.

| say and submit that as a precautionary measure to avoid further
damage to the environment, the Respondent Board had issued
Directions of Voluntary Closure u/s 33A of the Water (Prevention
and Control of Pollution) Act, 1974 and Air {(P&CP) Act, 1981 vide
letter dated 09.09.2024. A copy of the said Directions is enclosed
_ herewith and marked as an Annexure — L.

The Sub-Regional officer Jalna has verified compliance
report wide report dated 12.9.2024 and reported as follows:

1) It is submitted that the industry has assured to take
steps to prevent such incidents in future.

iil)  Respondent industry has provided alternative fume
extraction system consisting of telescopic suction hood
along with ID fan type Backwards curved (single inlet)
motor (2X525 KW & 2X1440RPM) & dust collection
system followed by the Bag filters (16 no’s of
compartment & total bags are 3600 nos.) with common

- chimney of height 30 Meters.

iii)  The dust is being disposed to authorized recycler, the
industry has provided OCEM system for monitoring
emission through stag and the same is connected to
MPCB server.
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iv)  The industry has installed scrap processing unit such as
segregation, bailing press, shearing, cutting, allegators

for raw materials.

7 In view of above compliance, the Respondent Board had
~ issued restart Directions u/s 33A of Water ( prevention and Control
of Pollution) Act, 1974 and u/s 31A of the Air (Prevention and
Control of Pollution) Act, 1981, subject to certain terms and
conditions are issued on 14.09.2024. A copy of the said Restart
Directions is enclosed herewith and marked as an Annexure - J.

I say and submit that, the information regarding the details
compensation given to the expired workers and injured workers was
called from the industry. The details are as follows :-

i) The industry has informed that the following six
workers have been expired in the said accident and
industry has paid compensation to their family as per
the Workmen Compensation Act, 1923 as follows:

SrNo |Name of the| Age Compensation

Workers paid by the
industry

1 Ramshreth 45 7 lakhs

2 Krishana Yadav 35 2.5lakhs

3 Ranjit Prajapati 28 6.0takhs

4 Pitvasu Jena 44 6.61lakh

5 Ramdayal Durve |22 5.50 lakhs

6 Manat Ponu 36 6.0 lakhs

7 Kantila Uikey 40 6.00 Lakhs

e




iii) The industry has informed that 03 workers are under
treatment and 09 workers are discharged. A copy of said list
submitted by the industry is enclosed and marked as an
Annexure -K. '

Solemnly affirmed on this 10/10/2024 Day of October 2024

at Jetms.  Mafapali M@/%W

For and On Behalf of MPCB,

( Deepak R.|Bansod)
Sub Regiomal Officer
Jalna
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ANNEXURE -@ A

MAHARASHTRA POLLUTION CONTROL BOARDpage 1 of 7

Phone : 4010437/4020781 i Kalpatary Point, 3rd & 4th floor, Sion- Matunga
14037124/4035273 — . Scheme Road No. 8, Opp. Cine Planet Cinema, Near
_MARARASHTRA  Sion Circle, Sion (E),
Fax T 24044532/4024068 /4023516
Email : enquiry@mpcb.gov.in W Mumbai - 400022
Visit At :  htto://mpcb.gov.in )
RED/.SI

| 8 0200{0%6
Consent No: Format 1.0/ BO/JD (APC)/UAN No.33015-CC-  Date: |4|oz/2018

To,

M/s Gajkesari Steel and Alloys Pvt Ltd,
Plot No-F-18/19, Phase 11,

Addl MIDC,Jalna

Dist-Jalna

Subject: Consent to Establish Consent under RED Category.

Ref: 1. Your application UAN no. 33015 dated-06.09.2017.
2. Minutes of CC meeting held on dtd 18.12.2017.

For: Consent to Operate under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 6 of the Hazardous & Other
Wastes (M & T M) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, 11,
IIL, IV & V annexed to this order:

1. The consent is granted for a period up to -Commissioning of the unit OR §
years whichever is earlier.

2. The capital investment of Rs.74.15 Crs as per CA certificate submitted by
industry.
{As per C.A. Certificate submitted by industry)

3. The Consent is valid for the manufacture of -

Maximum

Quanﬁty
Tom’day

Description Perrmtted 5"Stam-iards to Dlsposal
quantity of . be achieved

discharge (CMD) -
0.0

Trade effluent

As per

Schedule -1 | o
3, Domestic 6.0 As per On land for
effluent Schedule ~I Gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr. Description of stack/ source Number Of @ Standardsto be
No. . achieved
1 Induction Furnace X 2 Nos 1 As Per Schedule <11
2 DG Set 500 KVA 5 As Per Schedule -1

[
|
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6. Conditions about Non Hazardous Wastes:

Sr.No. Type of waste Quantity | UOM | Treatment Disposal

i Slag 28 Ton/day By sale to f
building and ro
construction,

7. Conditions under Hazardous & Other Waste (M & TM) Rules, 2016 for treatment
and disppsal of hazardous waste.

Sr.No. | Type of waste [ Quantity | UOM | Treatment | Disposal
Industry shall not Generate any type of Hazardous waste

8. The Board reserves the right to review, amend, suspend, revoke etc.
this consent and the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining
necessary NOC/permission from any other Government authorities.

10. Industry shall install Secondary fume extraction system on the plant
rooftop and treat the fumes through air pollution controlling system.

11.The applicant should not take any effective steps for implementation
of the project before obtaining Environmental Clearance as per EIA
Notification 2006 and amendments thereto. As per Para 2 of EIA
Notification dated 14/09/2006, the effective steps include starting of
any construction work or preparation of land by the project
management. However, as clarified by the MoEf vide office
memorandum no-J-1103/41/2006-IA. TI(I); dated 19/08/2010, fencing of
the site to protect it from getting encroached & construction if
temporary shed(s) for the guard(s) & acquisition of land shall not be
treated as an effective steps.

12. This consent issued as per the decision of 8t Consent Committee
meeting held on 18/12/2017 & 20/12/2017.

For and on behalf of the
Maharashtra Pellution Control Board

(Dr. P Anbaiiiéan, IAS)
Member Secretary
Received Consent fee of -
Sr. No. Amount(Rs.)  DD. No.
100,000/ 7600383 8.9.2017 Sunderlal Saoji Bank

(RTGS)

Copy to:
1. Regional Officer MPC Board, Aurangabad.
2. Sub-Regional Officer, M.P.C. Board, Jalna- They are directed to ensure the
compliance of the consent conditions.
3. Chief Accounts Officer, MPCB, Mumbai.
4. CCICAC desk- for record & website updation purposes.

Pape 2 of 7
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Schedule-I

Terms & conditions for compliance of Water Pollution Control:

(ii)Trade Effluent Treatment: The applicant shall provide comprehensive
treatment system consisting of primary / secondary and/or tertiary treatment as is
warranted with reference to influent quality and operate and maintain the same
continuously so as to achieve the quality of the treated effluent to the following
standards:

A] As per your consent to establish application you have not generated industrial Effluent.

A} As per your application, Domestic effluent is 6.0 CMD.

B] The Applicant shall provide sewage treatment plant & operate the sewage treatment system
to treat the sewage so as to achieve the following standards/ prescribed under EP Act, 1986
and Rules made there under from time to time, whichever is stringent. Waste treated
water reuse in land for gardening.

{1} Suspended Solids. Not to exceed 160 mg/l
(2) BOD 3days270C. Not te exceed "100  mg/lL

€] The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of water, works for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent conditions.
The Applicant shall obtain prior consent of the Board to take steps to establish the unit or
establish any treatment and disposal system or and extensicn or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operat:on thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention & Contro) of Pollution)
Cess Act, 1977 and as amended, by installing water meters, filing water cess returns in Form-I and
other provisions as contained in the said act.

Sr.no. Purpose for water consumed - Water consumption quantity (CMD)

Industrial Cooling, spraying in mine pits or .
i : 58.0
‘boiler feed - |
2. “Domestic purpose 7.0
3 Processmg whereby water gets poiiuted & 0.0
) pollutants are easily biodegradable )
4. - Agriculture /Gardening 5.0

5) 'I‘hé Applicant shall provide Specific Water Pol]ution control system as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guadelmes

S
+

Page 3 of 7




10

Page 4 of 7

Schedule-II

Term nditi for compliance of Air Pollution Cont.rol:

. As per your application, you have proposed to install the Air pollution control
(APC)system with Secondary fume extraction system and also proposed to erect
following stack (s) and to observe the following fuel pattern-

APC
Sr.  Stack Attached Heightin  TypeOf Qua .
No. To Sy:lte . Mtrs, Fuel ntity uom 5% _ 502

7 Proposed Stack- Proposed
1 | Induction 5 - Electricity Kg/hr
Furnance -2 nos - 30
Proposed Stack- Proposed
2 DG set 500 5 -5 Diesel 130 | Kg/hr
KVA each

. The Applicant shall provide Specific Air Pollution control equipments as per the
conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines. {Concern section shall mention specific
control equipments)

. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Particulate

Tl
matter 100 mg/Nm?.

Not to exceed

. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement alteration well before its life come to an end or erection of new pollution
control eguipment.

. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation {(including the change of
any control equipment, other in whole or in partis necessary).

Page 4 of 7
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Schedule-lli
betails of Bank Guarantees

Sr. - Consent AmtofBG Submission ) Purpose of BG Compliancei Validity

No. (Cto Imposed Period Period Date
E/O/R) %

Towards not take any
effective steps prior to
obtaining Environmental

Clearance & | ™ 31.01.2022
Compliance of consent
conditions..

1| cwe |2 15 days

\j/
u
| A0

it
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Schedule-IV

General Conditions:

1) The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2) If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

3} Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

4} The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform ete. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimmney(s) vents attached to
various sources of emission shall be designated by numbers such as 8-1, S- 2, ste. and
these shall be painted/ displayed to facilitate identification.

5) Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

6) The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or
otherwise, control production to abide by terms and conditions of this consent.

7) The firm shall submit to this office, the 30th day of Sepiember every year , the
Environmental Statement Report for the financial year ending 81st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

8) The industry shall recycle/reprocess/reuse/recover Hazardous & Other Waste as per
the provision contain in the HW(M: &TM) Rules 2016, which can be recycled
/processed/reused/recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

9) The industry should comply with the Hazardous & Other Waste (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazarsous &)ther
Waste (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30t
June of everyyear.

10) An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

11)The ‘applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent

12) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act,1986 and industry specific standard under EP
Rules 1986 which are available on MPCB website(www.mpch.gov.in),

13) Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system
with arrangement for measuring the flow. No effluent shall be admitted in the
pipes/sewers downstream of the terminal manholes. No effluent shall find its way
other than in designed and provided collection system.

14) Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

15) The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial efﬂl{t‘llt treatment plants and air pollution

U ‘;z’"‘* ; e Page 6 of 7
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control system. A register showing consumption of chemicals used for treatment shall
be maintained.

16) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or

by treating the room acoustically, _

b) Industry should provide acoustic enclosure for control of noise. The acoustic
enclosure/ acoustic treatment of the room should be designed for minimum 25 dB
(A) insertion loss or for meeting the ambient noise standards, whichever is on
higher side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also
be provided. The measurement of insertion loss will be done at different points at
0.5 meters from acoustic enclosurefroom and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside
industrial premises, within ambient noise requirements by proper sitting and
control measures, ,

d) Installation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set

.and followed in consultation with the DG manufacturer which would help to
prevent noise levels of DG set from deteriorating with use

£ D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to
operation of D.G. Set.

h) The applicant shall comply with the notification of MoEF dated 17.05.2002
regarding noise limit for generator sets run with diesel

17) The industry should not cause any nuisance in surrounding area.

18) The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect .
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

19) The applicant shall maintain good housekeeping.

20) The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a statement on available open plot
area, number of trees surviving as on 31t March of the year and number of trees
planted by September end, with the Environment Statement.

21) The non-hazardous sclid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

22) The applicant. shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

23) The industry shall ensure that fugitive emissions from the activity are controlled so
as to maintain clean and safe environment in and around the factory premises.

24) The industry shall submit quarterly statement in respect of industries’ obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can be downloaded from MP’CB official site).

25)The industry shall submit official e-mail address and any change will be duly
informed to the MPCB.

26) The industry shall achieve the National Ambient Air Quality standards prescribed
vide Government of India, Notification dt. 16.1 2009 as amended.

-==-0000---- ‘
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ANNExURE -UR

Environment departient,
Room No, 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032,
Date:June 1, 2618

To,
Mr. Sunil Goyal
at Plot No. F-18 & F-19, Addmonal MIDC Area Jdlna-431203

Subject: Environment Clear ng: T M}s Kailka bteel}a ng Private Limited.;- '

Sir, T

This has reference Lo your commumcatmn on the above mentwned subject. The proposal was conmdered as per the ElA
Natification - 2006, by the Staj;e Level Expert Appraisal, Committee 1, Maharashtra in its th meeting and recommend the
prOJect for prior enwmnmeptal clearance to SEIAA, Info;mapon submitted by you has been cons:dered by State Level
E1'\11t1'mx'1ty in its 130th meetings,

cconsidered by SEAC—I-uﬁ creening cateqow 3(a) as per EIA Notification 2006.

2. It is noted that the proposal

Brief Informatien of the pr ect submitted by you is as}

1.Name of Project - R Froposed to mstall ,u]dn_ +‘umnu;e to produce 700 TPD'M.S. Billets
2.Type of institution G ol Private
3.Name of Project Proponent “IMroSupl; Goyal .

4.Name of Consultant " { pollution and Ecologv (.rmtml Serviges, Nagpur, .

5.Type of project Industnal Praject o

6.New project/expansion in existing
project/modernization/diversification | New | =
in existing project

7.If expansion/diversification,

whether envirenmental cloarance
has been oblained for e
project

NA

8.Location of the proje Plot Noo P18 & - 19 A.ddﬂ:mnal MIDC Area }alna—'} 31203

9.Taluka Jalna -

10.village — {jslna

11.Area of the project MIDG Jalna..

VA e =

12.10D/10A/Concession/Pla | FODIOA/Concesslon/Plan Approval Number: NA

Approval Number
Approved Buill-up Area: 5029.29
13.Note on the initiated work (If NA
applicable) :
14.LOI / NOC / 10D frome MHADA/ NA
Other approvals (If applicable) :
15.Total Plot Area (sq. m.) 15300 sgm
16.Deductions Not applicable
17.Net Plot area Not applicable

FST area (sq. m.): Not applicable

18 (a).Proposed Built-up Area (FSI &

‘ @ : Not applicible
Non-FSI) Non FSI area (s¢. m.): Not applicabl

TFotal BUA area (sq. m.}: 5029.29 m2

SFIAA Maeting No: 130 Meeling Date: May 25, 2018 ( SEIAA-

STATEMENT-0000000167 ) BN

SEIAA-MINUTES-0000000449 Shri Satish.M.Gavai (Member
SEIAA-EC-0000000327 Page 1 of 11 || Secretary SEIAA}

14
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Approved F51 area (sq. m.):

18 (b).Approved Built up area as per
DCR

Approved Non FS! area (sq. m.):

Date of Approval:

19.Total ground coverage (m2) Not applicable
20.Ground-coverage Percentage (%)

(Note: Percentage of piot not open Not applicabie
to sky)

21.Estimated cost of the project 250000000

SEIAA Meeting No: 130 Meeting Date: May 25, 2018 ( SEIAA-
STATEMENT-0006000167 }
SEIAA-MINUTES-0000000449
SEIAA-FEC-0000000327

Shii Satish.M.Gavai (Member
Page 2 of 11 || Secretary SEIAA)}




22.Production Details

Serial .
Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 M.S. Billets NA 700 TPD 700 TPD
23.Total Water Requirement
Source of water MIDC
Fresh water (CMD): |70
Recycled water - ) -
Flushing (CMD): Not applicable
Recycled water - 5
Gardening (CMD); |’
Swimming pool . . ..
make up (Cum);._. - Not dpph@ble
Dry season: Total Water *
Requirement Not applicable
Fire fighting '~ o
Underground water | Not applicable
tank(CMP):
Fife fighting - _
Overhead water ‘| Not applicable
tank(CMD}: ‘
Excess treated water | Nol applicable
Source of water MIDC -
Fresh water (CMD): |70
Rocyclod water - | o o
Flushing (CMD): Not applicable
Recycled water - . -
Gardening (CMD): |’
Swimming pool | . ¢ :
make up (Cum): Not.apphicable
Wet season: Total Water
7 Requirement (CMD) |Not applicable
| Fire fighting - |
‘IUnderground water | Nof applicable
tank(CMD):
Fire fighting - . :
Overhead water Nol applicable
Excess treaied water | Not appiicable
Details of Swimming [, .. 10
pool (If any) Not applicable

SEIAA Meeting No: 130 Meeting Date: May 25, 2018 ( SEIAA-

STATEMENT-0000000167 }

SETAA-MINUTES-000000044%
SEIAA-EC-0000000327

Page 3 of 11

Shri Satish.M.Gavai (Member
Secretary SEIAA)

16
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24.Details of Total water consumed

Partrlscula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed | Total | Existing | Propesed | Total | Existing | Proposed | Total
ment
Domestic NA 7 7 NA 1 1 NA 6 6
Industrial | na 15 15 NA 5 5 NA 10 10
Cooling
li“@‘;’:}gﬁ‘a NA 43 43 NA NA NA NA NA NA
ck
Gardening NA 5 -5 3 NA ¢ 0
Level of the Ground NA
water table; 7 )
Size and no of RWH
tank(s) and - NA
Quantity: .
Location of the RWH |, .
tank(s): -
25.Rain Water Quantity of recharge 4 nos.-
. its:. - P
Harvesting pitsi- - -
(RWH) Size of recharge pits
Budgetaryallocation | |
{Capital cost).; T
Budgetary allocation |\,
{0 & M costy: o
Details of UGT tanks
< T INA
if any :
; Natural water sLrorm water drain will be consirugted around the plant are:
¥l drainage patterns.. - bL[orn1;:}?a§<;r irain will be coustructed around the plant area
iﬁ.?torm water . Quantity of storm i
rainage “waters... . 7o :
Size of SWI: NA
IR

27.Sewage and
Waste water

STP technology:

MBBR package type ST

Capacity of STP
(CMD):

1 and 10 KLD capacity

Location & area of
the STP:

wilhin the plot area

Budgetary allocation
{Capital cost):

Rs.53.0 lacs

Budgetary allocation
(O & M cost):

Rs.1.0 lacs

SEIAA Meeting No: 130 Meeling Date: May 25, 2018 ( SEIAA-
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

Construction waste debris

Disposal of the
construction waste
debris:

Wil] be utilized in making of internal road

Waste generation
in the operation
Phase:

Dry waste:

Slag

Wet waste:

NA

Hazardous waste:

Used il

Biomedical waste (If

applicable): NA
STP Sludge (Dry Yes - '
sludge):

NA

Others ifany: =

Slag Crusher unit will be installed. After crushing slag is used for
Hardening of workirig area, village internal roads.

NA

\ ! Hazardons waste: libe sold to authorised réeyclar vendor

Mode of Disposal - difal e Gt : ——
of waste: omedical waste NA

applicable):.. i

ST Sludge (Dry Used as Manure

slydge): | T

Others if any: NA L

Loeﬁfi&ﬁ_{s):ﬁ::- within plant:area

£ L .5 R 5

Area 350 Sgm
requirement: RO

Area fmf'mﬁlilngryi NA :
Budgetary allocation | Capital cost: =~ |NA
(Capital costand | ——m——-—T1T———7
O&M cost): 0 & M cost: NA

SEIAA Meeting No: 130 Meeling Date: May 25, 2018 ( SEIAA-
STATEMENT-0000000167 }
SFEIAA-MINUTES-0000000449
SEIAA-EC-0000000327
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29.Effluent Charecterestics

NA

Serial . Inlet Efflizent Outlet Effluent Effluent discharge
Number Parameters Unit - Charecterestics Charecterestics standards (MPCB)
i NA NA NA NA NA
Amount of effluent generation 10
{CMD):
Capacity of the ETP: 10
Amount of treated effluent
10
recycled :
Amount of water send to the CETP: | NA
Membership of CETP (if require): NA
Note on ETP technology to be used

Disposal of the ETP sludge

SEFAA Meeting No: 130 Meeling Date: May 25, 2018 { SEIAA-
STATEMENT-0000000167 }
SEIAA-MINUTES-0000000449

SEIAA-EC-0000000327
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30.Hazardous Waste Details

Nsi:i:l?(l;r Description Cat UuoM Existing | Proposed Total Method of Disposal
1 used oil NA NA NA NA NA secondary use
31.Stacks emission Details
Serial Fuel Used with erighl Internal Temp. of Exhaust
Section & units el LUsed M Stack No. roim diameter p. o1 LXnaus
Number Quantity ground Gases
. {m}
tevel (i)
1 Induction Furnace Electricity 1 30 1.6 34 Degres Celsiug
32. Detaﬂs of Fuel to be used
Serial _ e
Number Type of Fuel Exastmg‘ _ Pr oposed Total
1 Electricity = 18 MW

33.8ource of Fuel

34.Mode of Transportation of fél

“| state Hlectricity Board. -
censtmctlon phase
During Operatmni T
phase (Connected © [NA
p Inad): : '
wer
,0 . |During Operation
requirement: phase (Demand NA
thmuqh the plnt lf NA
any:
Energy saving by non-conventional method:
NA '
36.Detail calculations & % of saving:
Serial Energy Conservation Measures Saving %
Number =
1 NA NA

37.Details of pollution control Systems

SFIAA Meeting No: 136 Meeting Date: May 25, 2018 { SEIAA-

STATEMENT-00000G0167 )
SEIAA-MINUTES-0000000449
SEIAA-FEC-0000000327
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Source

Existing pollution control system

Proposed to be installed

Induction
Furnace

NA

Side draft type of motorized extraction hood followed
by Wet scrubbers

Material
Handling
Areas

NA

Water sprinklers for Dust suppression

(Capital cost and
O&M cost):

Budgetary allocation

Capital cost:

NA

0 & M cost:

NA

38.Environmental Management plan Budgetary Allocation

a) Construction. phase (with Break-up):

NF:::::]?; r Attributes ‘ Parameter Tatal Cost per annum (Rs. In FLacs)
1 NA : - NA : S B NA
‘b) Operation Phase (with Break-up):
Serial _ - Capilal cost Rs. In Operational and Maintenance
Number Componept, Description Lacs cost (Rs. in Lacs/yr)
1 Air Pollution Control ~ Wet Scrubbers 70 10
. Water Pollyljen o ]
2 Control STP&ETP - Ff 5 1
Solid Waste " , N (
3 Management ~* Slag Crusher . 10 ’
4 Green Belt . -~ Plantation | 5 2
5 Environmental *~:| Air quality, water & | 3
Monitering = waslewaler P )
6 Environmental Cell . - . S 3
39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances) '
) Maximuin
Quantity
of .

Storage . Consumption | . \
Description Location Capacity &s‘tora_q.ee ../ Month in Source ?f _-‘"F“”‘“S,"f.

B at any . |77 R £ 4 Supply |transportation

Sa ieMT . T e MT
L point of :
o time in
MT
NA NA:: NA NA N4 NA NA NA

_40.Any Other Information

No Information Available

SEIAA Meeting No: 130 Meeting Date: May 25, 2018 ( SEIAA-
STATEMENT-0000000167 )
SEIAA-MINUTES-0000000449
SEIAA-EC-0000000327
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CRZ/ RRZ clearance_

obtain, if any: NA

Distance from
Protected Arcas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

Category as per
schedule of EIA 3a}
Notification sheet '

Court cases pending
if any

Other Relevant
Informations

Specific Conditions:

1

II

I

Consent to "bparate 1”§ésgtr‘ei1¥tféd:Sy—iMI-.’,CB-su}iieét to (:umpb'am:ef%f thé ahave and other conditions

General Conditions:

impased by Sf AC

i {1}PP to achieve Zero qumd Dischange ; PP srm;} ensure that there is no increase in the effivent load to
CETP. L _

I No additional land shall be used 'a:cq'uii‘ed“fér-a_ny activity of the project without obtaining proper
permission. '

T L-‘ taitrske utmost precaution for the health and adwt} of the peopifa working in the unit as also for protecting

w O

v *In thaé‘aventzez th‘ﬁzfdﬂure of any poﬂutmn sontrol system ddOpIP{i i:vth@ unit; tfhp unit shall be immediately
put m}t of operation and ‘shd] not be restarted until the (*c" ired efficiency has been achieve,

Vi

vII : ; bant; ;

Vit Arrangement shall he made that effluent and r does not get miged.

IX Periodic monitoring of ground water shall be undertaken and results analyzed to ascertain any change in the
guality of water. Results shall be regularly submitied fo the Maharashtra Pollutien Control Board.

X Noise level shall be maintained as per standards. For people working in the high nolse area, requisite
persenal protective equipment like earplugs ete. shall be provided.
The overall noise levels in and avound the plant are shall be kept well within the standards by providing

xI noise contral measures including acoustic hoods, silencers, enclosures, etc. on all sources of naise

i generation. The ambient noise levels shall confirm 1o the stundards prescribed under Environment
(Protection) Act, 198G Ruies, 1989,
Green belt shall be developed & maintained around the plant periphery. Green Beit Development shail be

XII carried out considering CPCE guidelines including setection of plant species and in consultalion with the

local DFC/ Agriculture Dept.

SETAA Meeting No: 1360 Meeling Date: May 23, 2018 { SEIAA-
STATEMENT-0000000167 )
SEIAA-MINUTES-0000000449
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X

Adequate safety measures shall be provided to limit the risk zone within the plant boundary, in case of an
accident, Leak detection devices shall also be installed at strategic places for early detection and warning.

Xiv

Occupational health surveillance of the workers shall be done on a regular basis and record maintained as
per Factories Act.

(The company shall make the arrangement for protection of possible fire hazards during manufacturing
process in material handling.

The project authorities must strictly comply with the rules and regulations with regard to handling and
disposal of hazardous wastes in accordance with the Hazardous Waste (Management and Handling} Rules,
2003 {amended). Authorization from the MPCB shall be obtained for collections/ireatment/storage/disposal
of hazardous wastes.

Xvil

Regular mock drills for the on-site emergency management plan shall be carried out. Implementation of
changes / improvements required, if any, in the on-site management plan shall be ensured.

Xvii

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XX

Separate funds shall beyallovated for implémentation of environmental protection measures/EMP along with
item-wise breaks-up. Fhese.cost:shall-be-included as part of the project cost. The tunds earmarked for the
environment protection measurés shall not b diw’rtnd for othar pui rposes and year-wise expenditure should
reported to tha MPCH & this department. v

The pro_;ectmagage!ﬁen; sha -advertise at least in two leca newspapers widely circulated in the region
around the projept, one of which shall be in the marathi language of the local concerned within seven days of
issue of tgué ﬁﬁr niformmq that the project has been accarded environmental clearance and co pies of
clearan aré Bvailable with the Ma;harashrm Pollution Control Board:and may also he seen at Website

at http: Ifec nmlral:gshtra gov.in

PrOJecr F qment should submit balf yearly compliance reports in respect of the stipulated prior
envir; nt clearance terms and condmons m hard & soft copies to the MP(.B & this department, on 1st.
June. stpecember of each calepdar: z

XX

f:ropouent to the concemed \{ummpal Corporatios and the
frepresentations, if any, were rec.ewed while precessing the
f'put on the website of the Company by the proponent.

A cogy of'the clearance letter shall:
local ?f any, {rom whom suggest;
proposil, 'ﬁie cleatance letter shall als

XXIIn

The p;dpone:at shal g 1pload the staki mmplmnca of the stipulated EC conditions, including results of
moni Qa on ir website and shall update the same periodically. It shall simultaneously he sent to the
Regiona e the respettive ZonatOffice of CPCB-and the SPC B. The criteria poliutant levels
namely; SPMIHSEM: SO2.:-NOx (ambidgtlevels as well asstack emmmm] or critical sectorai parameters,
indicated far the g'o ject shiall be monitored and displayi ed ata c;amemont location near the main gate of the
company in: a;puh%omaan ”

XXIv

The project pmponatit sﬁaﬂ also submit six mouthly rcportl; o’ the status of compliance of the stipulated EC
conditions including résults of monitared. data- (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zogal Office.of CPCB and the SPCB.

The environmental statement for each financia yeaz ending 31st March in Form-V as is mandated to be
submitted by the project propenent o the concerned State Pollution Controt Board as prescribied under the
El}qwmnment (Protection) Rules, 1986, as amended subsequently, shall alse be put on the website of the
SoTrplny ¢ ng with thp Status of ¢ umpnan('(‘ of EC conditions and shall ﬂlso be sent to the respective

SEIAA Meeting No: 130 Meeting Date: May 25, 2018 { SEIAA-
STATEMENT-0000000167 )
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4., The environmental clearance is being Issued withoeut prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does net mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditiens, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Acl, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmentai clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015,

8. In case of any deviation or alteration in the proj L?pmpo-;ed from those submitted to this department for
clearance, a freshireference should be made to the d&' ent Lo assess the adequacy of the condition(s)
imposed and to incorporate addltmnal envxronmental protect:on measures required, if any.

9, The ahove stipulations would he- enforced among: ‘others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Centrol of Pollution)} Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public qubm%ﬁ;lnsut‘ance Act, 1991 and its amendments.

e

10. Any appeal against lhlg Eriv§ o en! clearance sha!i e with the Natwnal Green Tribunal (Western Zone
Bench, Pune),New Adminigtragil uilding, 1stFloor;: Ning, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribeﬂ’"

mlde Section 16 of the Nahonal Green Tribunal Acl, 2010,

Shri Satish.M.Gaval (Member Secretary SEIAA)

Copy to:

. SHRI M.M.ADTANL, CHAIRMAN- sﬁw i
. SHRI ANIL .. KALE. CHAIRMAN SEAC-III
. SECRETARY MOEF & CC -

. IA- DIVISION MOEF & CC

. MEMBER SECRETARY L}AHARASHTRA POLLUTION CONTROL BOARD MUMBAL

;a-qmu-.a-uy.:g—

i

10. REGIONAL oFFI(‘é-MP(‘B ‘A‘iﬁ{mr ABAD
11. REGIONAL OFFICE MIPG AURANGABAD

13. COLLECTOR OFFICE JAl
14. COLLECTOR OFFICE AURANGABAD
15. COLLECTOR OFFICE LATUR

16. COLLECTOR OFFICE NANDED

17. COLLECTOR OFFICE OSMANABAD
18. COLLECTOR OFFICE HINGOLI

19. COLLECTOR OFFICE PARBHANI
20. COLLECTOR OFFICE BEED

SEIAA Meeting No: 130 Meeting Date: May 25, 2018 ( SEIAA-
STATEMENT-G000000167 )
SETAA-MINUTES-0000000449 Page 11 of || Shri Satish.M.Gavai (Member
SEIAA-EC-0000000327 11 || Secretary SEIAA)
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ANNervReY T

Phone

Fax

Ernail

Visit At : httpy//mpeb.gov.in

MAHARASHTRA POLLUTION CONTROL BOARIPage-I of 7

4010437/4020781

14037124/4035273 Scheme Road No.

24044532/4024068 /4023516

enquiry@mpchb.gov.in Mumbai - 400022

Kalpataru Point, 3rd & 4th floor, Sion- Matunga

8, Opp. Cine Planet Cinema, Near

Sian Circle, Sion (E),

RED/LSI

Consent No: Format 1.0/ BO/JD (APC)/UAN No.49318-CC-

To,
M/s Gajkesari Steel and Alloys Pvt Ltd,
Plot No-F-18/19, Phase -1J,

Addi MIDC Jalna,

Tal & Dist-Jalna.

14030018

Subject: Consent to 1¥ Operate under RED Category.

Date: 2;{@/2019

Ref: 1. Your application UAN no. 49318 dated 22052018 )

2. Minutes of CC meeting held on dtd 010_3_._?919;*5

For: Consent to 1% Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air{Prevention & Control of Pollution)
Act, 1981 and Authorization under Rule 6 of th(__a*'}{}i_zéi‘rdous & Other Wastes (M & T M)
Rules 2016 is considered and the consent is;hereby granted subject to the following
terms and conditions and as detailed in the schedule T, I, I

order:

1.

4, Condition: Water (P&CP),

2.

The consent to 15t Operate is gramedfor a period up to

The Actual capital investru_;_leﬁf" of industry is Rs, 72.0 Crs
submitted by industry. .= "

The Consent is valjd inj:'ﬂ;e manufacture of —

700

Maximum Quangity

& IV annexed to this

31.05.2020.

as per CA certificate

Ton/day

174 Act for d

Description Permitted -
 quantity of - " be achiev

ischarge of effluent:
. .Standardsto Dispos

ed

 discharge (CMD)
Trade effluent 0.0 | As per —
| Schedule -1 -
2. Domestic 6.0 Jl As per
effluent ~ i ‘Schedule -1 Gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

" Number OF

Sp. No. Description of stack/ soui'qé'.

1 Induction Furnace X 2 Nos

achieved .
As Per Scheduie -11

2 DG Set 500 KVA 2\

As Per Schedule -11
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Page 2 of 7
6. Conditions about Non Hazardous Wastes:
Sr.No. | Type of Quantity | UOM Treatment Disposal
waste
1 ° | Slag 28 : Ton/day By sale for building
and road construction,

7. Conditions under Hazardous & Other Waste (M & TM) Rules, 2016 for

treatment and disposal of hazardous waste.

Sr.No. | Type of waste | Quantity UOM | Treatment | Disposal

Industry shall not Generate any type of Hazardous waste

8. Industry shall comply the directions issued by Board ° vide No.

MPCB/ROA/DIR/1466 dated 29.12.2016.

9. Industry shall submit monthly compliance/progress repor

ki

to ‘the Board

about action taken by the industry with respect to the above directions

issued.

P
w on .

10. Industry shall comply the conditions stipulated--é‘ii'l.:‘_“E;ﬁ"Vironmental Clearance

granted by Environment Dept., GoM vide letter daﬁ¢d7‘01.06.2018.

11. Industry shall amend the EC for name change within 1 month.

12. The Board reserves the right to review, amend, suspend, revoke etc. this consent

and the same shall be binding on the fndustry.

13. This consent should not be construed as exemption from obtaining
necessary NOC/permission from apy other Government authorities.

For and on behalf of the
Maharashtra Pollution Control Board

Receive CQ% éént fee of -
",

DD. Ne. Date Drawn On
7614565

(RTGS)

S' No. mount(Rs.)
1 % | 38,00,000/-

11.09.2018 | HDFC Bank

ndiran, IAS)
Member\Secretary

Copy to:

1. Regional Officer MPC Board, Aurangabad.

2. Sub-Regional Officer, M.P.C. Board, Jalna- They are directed to ensure the

compliance of the consent conditions.
Chief Accounts Officer, MPCB, Mumbai.
CC/CAC desk- for record & website updation purposes.

o g0
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Schedule-l

Terms & conditions for compliance of Water Pollution Control:

1)  A] As per your application, you have submitted that industrial effluent is NIL, hence
the Effluent Treatment Plant (KTP) is not applicable.

2) A.] As per your consent application, the domestic effluent is 6.0 CMD.

B/ The Applicant shall operate the sewage treatment system to treat the sewage so as to
achieve the following standards/ prescribed under EP Act, 1986 and Rules made there
under from lime to time, whichever ig stringent. .

(1)  Suspended Solids. Not to exceed 100 mg/l
(2) BOD 3days 270C.  Not to exceed 106 mg/l

C] The treated sewage shall be disposed on land for gardeningfirrig’ﬁtgg;:;.

setup for the treatment of water, works for the pumﬁcatwn thereof & the system for the
disposal of sewage or trade efﬂuent or in connection with the grant of any consent (,onchtmns

4) The industry shall ensure replacement of pollution, cqntrol'sy stem or its parts after expiry of
its expected life as defined by manufacturer 80 as to ensure the compliance of standards and
safety of the operation thereof. %

5) The Applicant shall comply with the" prowsmm of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amen&ed by installing water meters, filing water cess
returns in Form-I and other provigicns' @5§§\conta1ned in the said act.

Purpese for water consumed i . Water consumption
S quantity (CMD)" -

1. Industrial Cooling, spraying in mine pits or hoiler
feed &
2. Domestic: Qu‘rpose 7.00
3. Prot e@?&g‘g whereby water gets polluted & 0.00
.| polliitants arc casily biodegradable
3 ;’ocessmg whereby water gets polluted & 0.00
“.pollutants are not easily b1odegmdab1e and are
“t toxic
5. Others 5.00
6) The Applicant shall provide Specific Water Pollution contr ol sysfem as per the conditions
of EP Act, 1986 and rule made there under from time to time/ wonmental Clearance
/ CREP guidelines.
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Schedule-11

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have installed the Air pollution control (APC)system and
also erected following stack (s) and to observe the following fuel pattern-

R Stack . T .
St Attached  APC  Height  Type OF Quan yon gy
No. To System in Mtrs. Fuel tity .
Fume
Induction extraction
system o :
1 g‘l;grgance followed by 30.0 Electuqty
ventury S
scrubber
2 5&?1?%; Pfotfi‘;t . | Oomtrs | Diesel | 480 | LitD | 1% | 96

. The Applicant shall provide Specific Air Pollution control ‘equipments as per the
conditions of EP Act, 1986 and rule made theré under from time to time /
Environmental Clearance / CREP guidelines. (Concern section shall mention specific
control equipments).

. The dpplicant shall operate and maintain abme mentioned air pollution control
system, so as to achieve the level of poliutants to the following standards:

Particulate
matter

100 mg/NmS3.

. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement alteration well before its life come to an end or erection of new pollution
control equlpment

P
[N

------

. The Board r_eserves its rights to vary all or any of the condition in the consent, if due to
any technologmal improvement or otherwise such variation (inclufling the change of
anyc ‘ trol équipment, other in whole or in part is necessary).
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Schedule-II1

Details of Bank Guarantees

Sy,
No.

Consent
(Cto 12 O

Amt of BG  Submission Purpose of BG  Compliance Validity
Imposed Period Period Date
Towards O &
M of pollution

control

1 CtoE 5.0 Lakhs 15 days system & Continuous | 30.09.2020
Compliance
of consent
conditions

Schedule-1V e,
General Conditions:

1) The applicant shall provide facility for collection of envirénniental sam ples and samples
of trade and sewage effluents, air emissions and hazardous waste to the Board staff at
the terminal or designated points and shall pay to the Board for the services rendered
in this behalf. S

2) If the MIDC pipeline is broken/ overflowing Qha mber, in such cases industry shall not
discharge their treated effluent into MiDC-drain, it shall be sent to CETP by tanker.

5

3) Industry should monitor effluent qua,;lfty,'stack emissions and ambient air quality
monthly/quarterly. R

4) The applicant shall provide ports“ifi the chimney/(s) and facilities such as ladder,
platform ete. for monitoring the air'emissions and the same shall be open for inspection
to/and for use of the Board's Staff. The chimney(s) vents attached to various sources of
emission shall be designated by numbers such as S-1, 5-2, etc. and these shall be
painted/ displayed to*facilitate identification,

5) Whenever due to gny‘aceident or other unforescen act or even, such emissions occur or
is apprehended.te oceur in excess of standards laid down, such information shall be

forthwith Rep érgéd""fo Board, concerned Police Station, office of Directorate of Health
Services, De artment of Explosives, Inspectorate of Factories and Local Body. In case
of fail“ﬁ);;;e" “pollution control equipments, the production process connected to it shall
beystopped,

6) .{x[;hé?ﬁgpﬁbant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

7) The firm shall submit to this office, the 30th day of September every year , the
Envircnmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

8) The industry shall recycle/reprocess/reuse/recover Hazardous & Other Waste as per
the provision contain in the HW(M &TM) Rules 2016, which can be recycled
/processed/reused/recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling jand cannot be
recycled/reprocessed etc should go for that purpose, in order t. uce load on
incineration and landfill site/environment.
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9) The industry should comply with the Hazardous & Other Waste (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazarsous &)ther Waste
M & TM) Rules, 2016 for the preceding year April to March in Form- IV by 3Gt June
of every year.

10) An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

11) The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent

12) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website(www.mpch.gov.in).

13) Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effiuent shall find its way*othex than in
designed and provided collection system. o

14) Neither storm water nor discharge from other premises shall, he allowedg to mix with
the effluents from the factory.

15) The applicant shall install a separate meter showing the consumptzon of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemleals used*‘for treatment shall be
maintained. SR

16)Conditions for D.G. Set - e,

a) Noise from the D.G. Set should be contr olled by prevadmg an acoustic enclosure or
by treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic
enclosure/ acoustic treatment of the.room should be designed for minimum 25 dB
(A) insertion loss or for meeting thg ambient noise standards, whichever is on
higher side. A suitable exhaust mufflér with insertion loss of 25 dB (A) shall also
be provided. The measurement of insertion loss will be done at different points at
0.5 meters from acoustic enclosure/room and then average.

¢) Industry should make efforts ‘to bring down noise level due to DG set, outside
industrial premxses w1th1n ambient noise requirements by proper sitting and
control measures;.

d) Installation of. DG Set must be strictly in compliance with recommendations of DG
Set manufacturér,

e) A proper ro&j:me and preventive maintenance procedure for DG set should be set
and follg' ed.in consultation with the DG manufacturer which would help to
prevent ;m;se levels of DG set from deteriorating with use

f: D&‘. ‘Sét.shall be operated only in case of power failure.

‘i'; ) apphcant should not cause any nuisance in the surrounding areca due to
opet‘atmn of D.G. Set.

h) The apphcant shall comply with the nctification of MoEF dated 17.05.2002
regardmg noise limit for generator sets run with diesel

17) The industry should not cause any nuisance in surrounding area.

18) The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.mn. and 10 p.m. and night time is reckoned between 10
p.m. and 6 a.mn.

19) The applicant shall maintain good housekeeping.

20) The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a statemenfion available open plot
area, number of trees surviving as on 315 March of the yept and number of trees
planted by September end, with the Environment Statemen
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21) The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant shall
take necessary permissions from civic authorities for disposal of solid waste.

22) The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

23) The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

24) The industry shall submit quarterly statement in respect of industries’ obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can be downloaded from MPCB official site). -

26) The industry shall submit official e-mail address and any change will be duly informed
to the MPCB. :

26) The industry shall achieve the National Ambient Air Qualj

v standa"‘&dg'})féscribed vide

t

Government of India, Notification dt. 16.11.2009 as amendled, - % N
-+--0000--- 7

b
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ANNexuRe ! v/

J

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 S Kalpataru Point, 2nd and

Fax: 24023516 Ll S 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in Lo Cinema, Near Sion Circle,
o et S\ T ]

Email: cac-cell@mpch.gov.in Sion (E), Mumbai-400022

RED/L.S5.1 (063) Date: 20/01/2024
No:- Formatl.0/CC/UAN No. MPCB-
CONSENT-0000174186/CR/2401002234

2 e YU

M/s. Gajkesari Steels & Alloys Pvt. Ltd.,
Plot No. F-18 & F-19, Phase - I, Additional MIDC Area,
Jalna, \

Lifestye for
Eavirormert .’.N'.f.,.““?i'"’.f!

Your Service is Qur Duty

Sub: Grant of Renewal of Consent to Operate under Red category.

Ref: 1. Environmental Clearance granted by SEIAA vide dtd. 01/06/2018.

2. Grant of 1st Consent to Operate for Expansion for additional furnace
alongwith amalgamation with existing Consent to Operate granted by the
Board vide no. CC/ UAN No. MPCB - CONSENT - 0000153517 / CO/
2304000296 dtd. 06/04/2023.

3. Minutes of 22nd Consent Committee Meeting held on 26/12/2023.

Your applicétion No.MPCB-CONSENT-0000174186 Dated 20.06.2023

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and condltlons and as detailed in the
schedule |, Il, Il & IV annexed to this order:

1. The consent to renewal is granted for a period up to 30/06/2028

2. The capital investment of the project is Rs.124.06 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Maximum
Quantity
Products
1 [MS Ingots / Billets - 700 MT/Day

Permitted (in =,
SrNo Description ‘cMD)

4. Conditions under Water (P&CP), 1974 Act for dlscharge of efﬂuent

1. |Trade effluent 0 As per Schedule-||Not Applicable
Domestic effluent 6.0 As per Schedule-l|On land for gardening
Gajliesarl Steels and K"O 5 Pyt LEd/CR/UAN No.MPCB-CONSENT-0000174186/Indus-Id.61861 (20-01-2024 Page 1 of 8
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10.

11.

12.

13.

14.

Conditions under Air (P& CP) Act, 1981 for air emissions:

 Sr  Stack Desci‘i})fg_g cl f.

1 Sl Induction Furnace {2 nos.} 1 As per Schedule -l
2 S2 DG Set of 500 KVA 1 As per Schedule -It

Non-Hazardous Wastes:

'BY SALE BUILDING MATERIAL
AND ROAD CONSTRUCTION

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The applicant shall obtain necessary permission from the Directorate of Industrial
Safety and Health (DISH}.

The applicant shall not carry out any.excess, production or produce new products
without obtaining Consent of the Board and without obtaining Environmental Clearance
wherever it applicable.

This consent is issued pursuant to the decision of the 22nd Consent Committee
Meeting held on 26/12/2023.

The applicant shall strictly comply with the conditions of Environmental Clearance
granted by SEIAA vide dtd. 01/06/2018. ‘

The applicant shall make an application for Renewal of Consent to Operate 60 days
prior to date of expiry of the Consent.

Signed by: Dr.Avinash I)hffgne
Member Secretary
ms@mpct
2024-01-20
GajKesari Steels and Alloys'm]mm00174186ilndus-ld.61861 {20-01-2024 Page 2 of B
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Received Consent fee of -

Y

Copy to:

1. Regional Officer, MPCB, Aurangabad and Sub-Regional Officer, MPCB, Jalna
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. SRO Jalna - is directed to submit monthly progress report after verification.

Gajkesari Steels and Alloys Pvt Ltd/CR/UAN No.MPCB-CONSENT-00001743136/Indus-1d.61861 (20-01-2024
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SCHEDULE-I |
Terms & conditions for compliance of Water Pollution Control:
1. Al Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 6.0 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

___Parameters

1 |Suspended Solids Not to exced ] 50
2 BOD 3 days 27°C Not to exceed 30
3 CoD Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way outside
factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shali comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

SrNo _* " Purpose for water consumed

1 Indus_tnal Cooling, spraying in mine pits 58.00
or hoiler feed

2. iDomestic purpose 7.00

3 Processing whereby water gets polluted 0.00

’ & pollutants are easily biodegradable '

Processing whereby water gets polluted

4. & pollutants are not easily (.00
biodegradable and are toxic

5. : |Gardening ‘ 5.00

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

Gajkesar! Steels and Alloys Pvt Ltd/CR/UAN No.MPCE-CONSENT-00001741867Indus-1d.61861 {20-01-2024 Page 4 of 8
07:58:38 am) /QMS5.PO6_F02/00



SCHEDULE-I
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control {APC} system and erected
followmg stack (s} to observe the followmg fuel pattern

APC System S tack

;f;‘:k_ Source provided/pro Helght(m Typ c@ntent{m Pollutant S dard
PR posed Smtr) o e R :
Fume
. Extraction
Induction
s1 | Furnace system 30.00 ELECTRCITY O i TPM 100 ,
followed by --NA-- Mg/Nm
{2 nos.) vV
entury
scrubber
100
TPM
DG Set Acoustic DIESEL 480 Mg/Nm®
52 of 500 4.30 : 1
KVA Enclosure Lit/Day 96
502 ‘
. Kg/Day

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution contro! equipment,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-Il
Detanls of Bank Guarantees.

- Consent

5r. Ttc26/  Amt of BG

No Submlss_

€20 Imposed
Yo /C2R)

Already submitted Towards O &

Renewal of ) M of
1 | consentto| RS:3:0 | whichshallbe | 0 o0 | continuous. | 31/10/2028.
takh extended within
Operate control
15 days.
systems.

BG Forfeiture History

Consent - .Amou

(CZE/C20/C2R) .

Gajkesari Steels and Alloys PvE LEd/CR/UAN No . MPCB-CONSENT-U000174186/Indus-Id. 61861 {20-01-2024
07:58:38 am) /QMS.PO6_F02/00
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shail preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing'an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Instaliation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set, '

h) The applicant shalt comply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide'GSR 371(E) dated 17.05.2002 and its

amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the guantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
nat carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation tocwards
consent and pollution control compliance's duly supported with documentary evidences
{format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCi-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

Gajkesari Steels and Alloys Pvt [td/CR/UAN No.MPCB-CONSENT-0000174186/Indus-Id.61861 (20-01-2024
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12.

13.
14.

15.

16.

17.

18.

19.

20,

21.

22.
23.

24.

25.

ajkesar

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP'shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent guality, stack emissions and ambient air guality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/fenvironment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in}.

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s} and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, -2, etc. and these
shall be painted/ displayed to facilitate identification.

eels an oys PV 0. CONSENT-GO00174186/Indus-1d.61861 (20-01-2024
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26.

27,

28.

29.

30.

31.

32.

33.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6{5) & 20{2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air poilution control
system. A register showing consumption of chemicals used for treatment shali be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.,

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992,

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
contrel equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary}.

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

Gajkesani Steels and Alloys Pvt LEd/CR/UAN No . MPCE-CONSENT-0000174186/Indus-1d.61861 {20-01-2024
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE JALNA

. cuy e . MR AL . A - o - )
Phl)?}@_f” }‘2}3. v 024?’3*3«2(}]‘30 mfm Piot Nu. P-3/1. & -Ji.‘r MIDC Aren,
emaily sy naimpeb.goy in L Dist Jalna - 431200,

Visit At: htipimpeb,goc iy Lo

"Nour Serice & our gy ™

Visit Report

Name of Industry & Address: M/s. Gajkesri Steels and Alloys Pyt Ltd., Plot No
F-18 and F-19, Phase I MIDC Jalna Jalna

Date of Visit 25.08.2024

e

Consent Status : C2R Valid upro 30.06.2028 .
Name of Industry Representative: Me - Pravin Malbiva (Engincer)

()hser}-vatiun:

Visited ihe industry wrt accident happened in the factory on 24.08.2024 gt
12.30 pm due to blast in the induetion furnace .Duy ving the visit industry was in
eperation. The furnace in which aceident tool place was not in operation
however other furnace was in operation,

The industry representative has informed thay the accident veeurred during
the process of melting of scrap. During melting of serap in the furnace
suddenly the blast took placed and due to which the molten material wog
spread in and around area of furniace and 19 no of workers in the vicinity was
injured, some workers was near the furnace and other were engaged in
mainienance work and casting process,

As per factory represeatative out of 19 injured workeps, 7 nos are shifted to
hospital ac Chh Sambhajinagar and |2 nos at Jalna Nospigal,

The Bolice Station of Chandunziva has flled the FIR and noted the statement
of Mohamad Rafiuddin Mohd Usman (Shift In chinge) Age 52 years one of the
injured worker of the said industry { Copy of FIN is attached).

The Board has grapted the conseur in operate as per approval of o
commitiee which is valid upto S0.06.2028 for mily of MS Ingots/Billety -700
MT/D. Buard has granted the vonsent for 2 no of furnaces out of which the
incident was happened in one of the fuy rnace (Copy of consent attached),

The report from DISH Authority i~ awaired,

o ~
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NLC.R.B (el dn
LLF.-1 {udfigs smqgy wig < v)

EIRST INFORMATION REPQRT.

{Under Section 173 B.N.S.5)
Heid WeaN 3feEyiel

(= & T W 03 T aied)

1. District (Riegr): @emy P.S.(aWI): gAY
FIR No.(9ow @R %,): 0365 Year (ad): 2024
Date and Time of FIR (5. W, RaTwm anfr §%):24/08/2024 18:44

2.” ;'..(Seixha?‘) Acts (arfafram) ‘Sections (&)

1 i (h e, 2053 289
2 _ m&‘aﬁzﬁ%mquw, 2023 12s(a)
3 iy g dfen (@ v ), 2023 '125(b)

4 Tawda = SR (@ @ ), 2023125
3.(a)Occurrence of offence (Tar} gean);

L. Day(fRaw): afmEr Date From (3w ar[):  24/08/2024
Time Period uge 4 Date To { f=rs gda), 24/08/2024
{(@Temadl): Time From (JQURE): 12:30 &5

Time To (dayida): 12:30 =

(b Information received at P.s. (wifiel firsaad wiathr so);

Date (=T ):  24/08/2024 Time (¥&): 1837 =%

lc) General Diary Reference (Yo wed ):
Entry No. {(fg &.): 021
Date & Time (7% anfd d=):  24/08/2024 18:37 o

4.Type of Information (ArfEeihar ywit): &
3. Piace of Occurrence (UENens):

1.{a) Direction and distance f}om_P.S.(q‘m"m NG faar F atae);
gftm, 02 fad Beat No. (%2 .}
(b} Address {9907):  #osn S SR mide

{clin case, outslde the |Imlt of this Police Station, then
(zr oyl aronTeyy edtard soEa):
Name of P.S. (el Troumn) q1e):
District(State) (Res{zrvn)

Scannad with ACKE Qrnp. .



N.C.R.B {\wv“?"-fa)

' i."'iy.?.w-"_'!'('_t}ﬁ‘cf"a" AT .

6. Complainant [ Informant (erreeruifed )
(s)Name (5fr@):  HEwE Ao | wEE S
{b) Father's/Husband's Name (@i / od} ¥ T4} :
(c) Date/Year of Birth (3= adiad): 1972
() Nationality (Iiflasa):  wRd
{e) UID No. (Z.574. 9. B.)1:
{f) Passport No.[(YRTA F.):
Date of Issue (Rearh adii):
Place of tssue (feFary fowm): b License
(9) 1D details {Ration Card,Voter 1D Card,Passport,UiD No.,Driving Licenz s,
pAN) Wﬂ[ (ﬂm a{fé , Tl #HE, <, K&Téa .y ; 3[31! o1 ’ UH &S
| ,
S.No. 1D Type (dlw@warar o) ID Number (Si@@u=Tdl #51%)
(..} 'i :
1
th) Address (9si): —
€.No. | Address Type |Address (4sf)
| (w5 (vam o)
_ 2 e S G ST e FERIE MR
(i) Qccupation (TAATH):
(i) Phone number (W 4.}
Mobile (191 4.): 91-8623804641
7.Details of known/suspected/unknown accused with full particulars {31k
sraerea rdha/aredt s w@qol gan):
15.No. Relative's Name Present Address
(6.3.) Name ()  Allas (35T) | conreny' oy | (o )
1+ ﬂﬁﬁﬂﬂgﬁm 10T A el deAa,
; GIGE i L) ¢ AT, BN T
C2 Rew 1.y el At EREAR,
i ] T HETTE, N
|3 UM L mg AT e, g,
e ST SRR, R
4 b FAad 1. a T AT el
[ S CHETT, HERTE, R
2
Seannad with AE S
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4o N.C.R.B (roil o
ELELD bt s i - )

B. Eensgr:s_’ for delay In reporting by the complainant/informant (sl
SHLATREEA TR meeydien 1, anl sy

9-Particulars of properties of interest (Jbitfhe ani:lai ety

S.No. Property Category Property Type 'Description (1) Value(ln Rs/-
(3.2} (rremran ) Ciiebiadl Sbiey ) (gt

18°¢otal value of property {In Rs/-)
(RINER AT EIEL R R TN S T

11inguest Report / U.D. case No., if any
{$ABIUS HEITe It 323 UGB o, Gl Q) )

S.No. DB Number
) (esindldle)

12‘:First information contents (vl &qv¢ gilascd );
- Reglz I 2.08.2024. ,
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13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2. (REST BINUTS: @1g 5,3 we) Fiu
ST wEaEa Tl Hearea FUNTY HEFU.)

1) Registered the case and took up the investigation:
(R A i auraR s ) Had);

i

or ({&Fan)
(2) Directed {(Name of 1.O.) (vt arfermrgrs Hig)s

Vitha! jayvanta Shinde
Rank {9g): g {Sub-Inspecror) No.{%.): PSI

to take up the Investigation (e qure svoard arfimm &) or (R
{3)

Refused investigation due to (sa1 BT AU FIOUATH TSR faa):

or (T RIS JUTH FRUTH JHR )
{4) Transferred to P.S.

(T SHae Irefien srvear: o1 Wefta amam) 5w

District {fSree):

on hoint of jurisdiction (¢ drfmr ¥ Feu svatafeay
F.l.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost, {sn
R TPRERE/EIAN A 2174 Teh, W@ A2Rell asurd 7 nreg ) anfy
TR/t @ gw Ao faeh) .
R.O.A.C.(3R, 3t ¢ .4.)

14 Signature/Thumb Impression of the
complainant / informant.
7R Fm-ardt s )

( .x
MLC AT Fgoi ! P,

15.Date and time of dispatch to the court
{FaTaTERTa argdeaTd) i G dw):

signature of Officer in charge,
Police Station

(o gl arfan-grdl nansdy
Name (d19); Samratsing Vigayein

Rank{92): | (inspector)
No.(*L.): P

h
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Cin Na: U27I00MHI00APTC 144222
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. FEHE e N $ ?fgi [EALECT Y
Factory Add.: Plot Mo, F-18/19, Phase 2. Addl MiDC e K503 GUET IO - SHOUTIPYE + A T00B L0 Bt & 25ngesrigd
éaﬁm + &3V 10 Call blo.: 23910 44410 -
. 3 gal A s
W::i Z?“":;waﬂuﬂ-mm M5 Billats, 85 TMT Bars & Round Bars
‘Gakesaristents.com Shte Avnitaiie Zb4, S00ERL TIMAL THREM, BEMM, 25000 KaMK
d
(xate 24/08/72024
Ta,

The Sub-Regional Officer
Maharastra Polhation Contro! Board

lalna.

Sub: Information Of An Accident,
Ref.CCAUAN No O000174186/CR/2401002234 td, 20/01/20249
Respt,

With Reference to above subject we here by inform you that an accident occurred on 72 Aupust 2024
. 8t 12:30 pmin our Factory, The accident was socurred at Induction Fumace 2,

Thislés for your information and office record.

Sincerely

e

For Gajkesari steet & Alloy Pvt Ltd 2

T
U o

P
Authorized Signatory
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ANNEXURE Y F 7

Gajkeshari Steels and Alloys Pvt. Ltd.
Plot No. F-18/19, Phase I1, Additional MIDC,
Chh. Sambhajinagar Road, Jalna Dist:- Jalna

¥

Following remarks shall be read in continuation to my previous preliminary remarks’
written at the time of my visit to factory on dated 26/08/2024...... |

Visited factory on 24/08/2024, 25/08/2024 & 26/08/2024 alongwith Shri P. V. Surse, Joint
Director, Industrial Safety & Health, Chh, Sambhajinagar, Shri M.Y. Bhalekar Dy: Director,
Industridl Safety & Health, Chh. Sambhajinagar and Smt Shital Gaikwad, Asst. Director,
Industrial Safety & Health, Chh. Sambhajinagar to inquire into fatal accident occurred on
24/08/2023 at 12.30 PM while working in the factory. Shri Ankit Agrawal (Promoter) was
accompanied me during enquiry. '

Factory is registered under section 2 (m)(i) of Factories Act, 1948 having licence no. 10470

2.
which is renewed upto year 2027 for the workers upto 150.and power above 2000 HP.

3. During my visit, I have personally examined the accident spot and recorded the statements of
Shri Pravin Govardhanlal Malviya (Electrician), Shri Dilip Singh (Electrician), Shri
Manojkumar Vishwanath Ram (Crane Operator) and Shri Dilipkumar Chandramohan Jha
( Managing Director) in the factory at the time of my visits. All are the eye witnesses of the
accident, | '

4. In this accident, 19 workers are injured. 1 worker died during treatment. All workers are
contract workers. The details of the workers is as follows:- .

Details of Affected Worker TABLE-A
. Burn Injury SO i
Sr ) o J Admission in
1o Name of Worker Age Yo Burn  Reamrk Hospital
.. . ' Major Bembade Hospital
1 | Ranjit Shubhash Prajapati 28 84 to 88 Chh. Sambhajinagar
. Expired on 25- Major B de Hospital
2 | Ramshresth Ram 45 | 08-2024 at 07.40 C;;:‘b;a;bh‘;j?‘i’r"agar
am )
o ' Major Bembade Hospital
3 | Tulifam Munna Dhurve 25 671070 Crh. Sumbh aj}i)n agar
‘ Major Bembade Hospital
4 | Manat Pont-x 36 70t0 75 Chh. Sambhajinagar
. . Major . :
Krishna Nand Shrikant Bembade Hospital
3 Yadav 3 721080 Chh. Sambhajinagar
Major Bembade Hospital
6 | Ramdayal Ramnath Dhurve 22 30 to 85 _ Chh. Sambhajinagar
-1/13-
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Maj , .ot
7 | Pitabas Baisnab Jena 44 8310 87 o Bembade Hospital
SN Chh. Sambhajinagar
' ) ) . ‘Face/Chest/Upper
8 [ Kantilal Parasram Uikey 31 47 to 50 Limb/Back Om Hospital Jaina
B O . Face/Back/Upper :
9 | Sunit Turiya Oraon 19 36 to 40 Limb/Lower Limb | Om Hospital Jalna
Face/Chest/Upper
10 | Sonu Aahkey 23 35t 56 Limb/Lower Limb | Om Hospital Jalna
. Back/ Upper Limb ’
11 | Suraj Charva Oraon 21 36to 40 ) Om Hospital Jalna
o ] ) ‘ Face/Back/ Right g
12 | Manoj Kumar Bishram Rai 51 27 to 30 Upper Limb Om Hospital Jalna
. Leg Facture
13§ Azaruddin Ansari 24 0 8 ! Om Hospital Jalna
' ‘ . Right Upper ‘
14 | Moh. Rafiuddin Moh. Usman 55 35 to 40 Limb/Right Lower | Om Hospital Jalna
. Limb :
o . Back/ Upper .
15 | Shubham Shailendra Rai 3 4510 50 Limb/ Lower Om Hospital Jalna
Limb
. Face/Back/Upper
16 | Guddu Laxmi Ram 46 35 to 37 Limb/Lower Ljmb | Om Hospital Jalna
Manojkumar Vishwanath Discharge on .
17 Ram 40 4t05 15/08/2024 Om HosPttaE Jalna
] Chest/Lower Limb |~
18 | Vishal Kumar Ramashankar 19 . 0t 12 Om Hospital Jalna
. Leg Facture
19 | Ashok Ramprasad 18 0 Om Hospital Jalna
5. About manufacturing process: -

The_factory is engagéd in the manufacturing of M.S. billets and TMT bars. Fac-to_ry has two

main functions/sections for manufactufing process. Initially billets are manufactured and then

they are rolled in rolling mill in required length and diameter.

I) Billets hlanufactnring process is as follows:-

a. For manufacturing of billets metal scarp and sponge iron is used as raw material. After

unloading metal scrap in scrap yard, scrap is sorted/segregated. All the closed \scrap closed

containers/boxes/cylinders are initially cut in to pieces with the help of shredding machine.

Then these pieces are used for furnace charging. Another method is to prepare the bails of

these scrapped metal pieces and then charged in crucible. All type of this scrapﬁéd metal is

then put up in to the crucible.

-
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b. Furnace charging: - The above sorted scrap material is shified for melting process in the
induction furnaces as per requirement with the help of overhead crane of 20 Tones
capacity. This material is lifted with the help of magnetic ball on the prfnciple of
magnetizing and demagnetizing with the help of eleetrical power. When get miagnetized,
scrap is lifted and transported on the top of crucible and then demagnetized resulting in
releasing that material in the crucible. Scrap material is fed into the crucible wlith the help
overhead crane. Activities of Poking, pulling and pushing of the scrap material and sponge
iron are carried out with the help of heavy metallic pusher and poker. This mctailic pusher
is a hammer like structure and is operated with the help of crane and chain infachanism.
Crangl operator sit- in the crane cabin provided to the crane at a height of ¢ meters from the
ﬁxmaice platform. He observes the furnace activities from the top and acts accordingly and
performs the activities like poking, pushing and pulling the scrap material. He ensures that
homogenous mixture of molten metal is formed. After full feeding of scrap t(; furnace,
melting of the scrap is initiated. Initial temperature of the molten metal remains 1300 to
1400 degree centigrade. Molten metal is prepared stef) by step. During mehing process to
achieve required quality of MS billets, sponge iron is added in this molten metal. After
melting of scrap, final liquid metal (having temperature @ 1630-1650 degrec centigrade} is
now ready for pouring ‘and tapping in the MS ladle. While preparing molten fnetal, slag
formed on the molten metal inside furnace is required to be removed freciu_ently. For
this, ﬁJrnace is required to be tilted and slag is to be poured down to ground.-To tilt this
furnace/crucible, tilting mcchanis:r; is provided and panel is provided just beside to the
furnace for operation on furnace platform which is at 6 meters above from ground floor.

c. Ladle preparation: - Ladle is refractory lined metallic pot with trunnion for lifting, -slide gate
(located at bottom of the ladle) for pouring, porous plug for nitrogen purging (located at
bottom of the ladle). This ladle has inside lining of high alumina fire bricks and dry silica
ramming mass. Boric acid is used as binder for ramm'ing mass. Before using the ladle for
pouring the metal, it is preheated slowly by fire wood for 2 hours which preheated the ladle
upto 200 degree centigrade. After that it is again prcheated by diesel fire pre heating burner
for 2 hours which increases its temperature at @ 800 degree centigrade for fﬁ:mation of
sintere",d layer of dry silica ramming mass. This ladle is then sent to further operation of
slide gate checking and nozzle feeling compound in the nitrogen nozzle. Nitrogen -purging

is carried out from this nitrogen nozzle fitted at the bottom of the ladle near slide gate

assembly.
. ~3/13--




52

d. Metal pouring and nitrogen purging arrangement: - Then this ladle is connected witﬁ
fitrogen purging pipe (length @ 750 mm). This ladle is then put in front of furndce crucible
pit for poring pf molten metal. (This area is nominated as manless area). Molten ﬁnetal is
poured in [adle. |

e. Nitrogen purging and temperature measurement activity:- After filing the mollen metal in
the ladle from crucible on ground level, filled ladle is then lifted with the help of overhead
crane of capacity 60 tones and transported to the CONCAST machine ladle platform which
is at a height of 8,65 meter above from ground level and 25 meters away from crucible. It is
then put on ladle beams of the CONCAST machine ladle platform. After placing the ladle
on beams, quick couplihg and nitrogen purging hoses are attached to the nitrogen purging
pipe. E.Hydraulic arrangement of the slide gate is attached to the slide gate. These activities
are carried out on the working platform of the CONCAST machine which is 6 meters
above the ground level and below the ladle platform. After that nitrogen purging ig started
by the shift incharge by operating the valve of the nitrogen cylinder. Nitrogen purging is
carried out for about I to 1 % min. The purpose of nitrogen purging is to remove dissolved
gases/impurities from molten metal. When nitrogen purging is finished, one of tt;e workers
is asked to take the temperature of the molten metal with the help of emersion.rod (length
2.5 meter of S8 Rod to which pyrometer is connected). For this, worker has to use staircase
provided on the ladle platform which is above working platform. He climbs on the cabin
provided on the ladle ﬁlatforrn and reaches near the top end of the filled ladle, dips the
emersjon rod inside the molten metal and measures the temperature. (which is at @ 1600
?legree centigrade) . '

f. Casting operation:- After successful nitrogen purging and taking temperature measurcment,
molten metal from the ladic is poured into the Tundish. Tundish is a metal pot provided at
the bottom of the ladle which collects the molten. metal poured from the ladle and
distributes equally to the copper mound tubes provided below the Tundish. For p.ouring the
molten metal in the Tundish, slide gate of the ladle is operated with the help of hydraulic
attachment and pendent. It opens/closes as per requirement.

g. After taking required level of molten metal in the Tundish, slidegate is closed again. The
temperature range in Tundish is 1500 to 1530 degree centigrade. This Tundish has two
nozzles at the bottom for pouring and for equal distribution of molten metal. Then this

= ) " - .
molten metal flows to copper molds tubes having two strands and having water cooling
--4/13--



3

arrangement. The molten metal gets solidified partially in copper tubes and ejects out at the
bottom of mold tubes. The temperature of the metal is @ 1300-1320 degree cenngrade At
this stage biliet is partially formed having solid as outer part and liquid metal inside. These
billets then passes through apron having second zone of cooling. '

At the end of apron, billet temperature is @ 1100 degree centigrade and fully sohdlﬁed
These billets arc then made straaght in the straighteners attached after apron strands. These
billets are then cut into the required length.

h. After completion of process, ladle is again lifted by overhead crane and send to ladle
preparation for next process. Total time of this cycle of billet manufacturing’ with two
‘strands is @ 3-4 hours. :

i.Afier using the furnace crucible for required number of heats, crucible intémal lining
(ramming mass preparation) is carried out again. Generally after 17 heats i.e. after using
the crucible for 17 timeés to melt the steel, crucible is again prepared. Meanwhﬁe ladle is

checked and cleaned after every use.

IDRelling Mill Section:-
a. Billets of size 110mmx110mmx3.15meters are used as input raw material for manufacturing

of steel bars. These billets are heated in reheating furnace at a temperature of 1150°C.
Reheating furnace is coal fired. These billets are then fed to first stage rough stand. The
feeding of thesc billets is carried out by transporting hot billets on conveyors. This first
stage rough stand has 6 cycles zig-zag mode. In. these cycles billet size becomes
59mmx52mmx20meters This resized billet is then fed to second stage rough stand. It has a
single pass cycle. At this stage, billet size becomes 36mmx36mmx25meters. After that,
billet is passed through another various stands to get the finished bars of requned diameters
fike 8mm, 10mm, 12mm or as per requn"cment with required lengths.

b. The above bars are then cooled in cooling bed section of the rolling mill. The bars are
cooled. on the cooling bed through natural cocling by atmospheric air. The cooling bed
is located in the rolling mill after the rolling of the steel material is completed. It supports
and permits the hot rolled bars from the last stand of the mill to cool. Cooling bed cools the
bars as well as cross transfers them towards the discharge end. ‘ '

c. For transfer of the bars, short bar system is provided. This short bar system consist of chain
ars and to pull.them on

conveyors with lever arrangement at the end to lift the cooled b
| | ~-5/13--
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perpendicular short bar system. This system then transfers these bars to the end for
discharge. These chains are rotated with the help of electrical motor provided at various
placés of the system and it is operated with the help of control panel. Once Gommand is
given to the system, it lifts the bars slightly and pulls tﬁe bars on chain conveyor and chain
rotates and bars are transported to the end. Chains width is 1.5 inch. Chain circylar length
is 12 meters as it rotatés in circular motion, thus having 6 meter working length. At bqth
ends, chain sprockets are provided due to which chéin rotates in circular motion. Lifting
arrangement is also operated with the system simultaneously. Lifting end ‘chains are
connected with each other with the help of lifting MS channel of width 50 mm and iength 5
meter. - These lifting chains are connected to the bar layer conveyor of width @ 1 meter.
This is the platform from where bars came and changes its direction towards end. The
speed of chain is 1.20 meter per second. Such so many chains are provided at a distance of
2 méter from each other. Just beside adjoining to this bar layer conveyor, platform is

provided for convenience to perform other operations such as maintenance work etc.

This platform is @ 1 meter in width. This short bar system is provided at a height of 1.5
meter above ground level and below this platform lifting MS channel, . electrical
Connections, motors are provided. The area below this platform has access for the persons

working there. For this opening is provided and other portion is fenced.

6. About Accident:- From the statements of above who are eyewitnesses of the incidence, from
on spot enquiry and from facts and finding recorded by me, my enquiries about th{s accident
revels as follows:-

Four furnaces (crucibles) having dimensions 1700 mm diameter and 2500 mm depth are
provided in the factory. Capacity of each crucible is 30 Tones. QOut of crucible number 1 and 2,
one remains in service an;i another remain in maintenance. Same as for 3 and 4. Either 3
remains in service or 4 remains in service always. Regular maintenance of furnace is always be
rcqﬁ'ired after every 16-17 times uses. On 24/08/2024, manufacturing process melting of iron
scrap was being carried out by using furnace number 2 and 3. Furnaces number 1 and 4 were
under maintenance. On furnace platform which is 6 meter above ground level and of size 50
meter X 25 meter, control panel of these furnaces is provided. Also automatic 2 ?okers are

provided on this furnace platform. These pokers are operated with the help of wircless system.
\ --6/13--
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Workcrs are required to stand far away from furnaces and operate it with the help of wireless
pedant. Tin shed cabin having size 5 meter x 7 meter x 4 meter high is provided at a distance
of 5 meter away from furnaces to operate these systems, This cabin is provided with window
and dootr. At the time of accident, 8 workers were operating these furnaces no. 2 & 3 by
standing inside and outside this cabin and also in the crane cai)in above. 11 workers were
carrying out the maintenance work of furnaces no. | & 4. 4 workers were working on ground

floor near ladle. At 12.30 PM, crane operator charged the scarped material inside ‘furnace no.

02, At that time @ 5 tones of molten metal having temperature @ 1300-1400 degree

centigrade was prepared. All of sudden, loud sound of blast heard inside the furnace and hot
molten metal camé out of the furnace and splashed on and around the furnace platform. This
hot molten metal splashed on the bodies of the workers working on the platform and also on

the workers working on ground near‘ladle. All workers rushed and admitted these injured

workers in local hospital. 12 workers are admitted in Om Hospital, Jalna and 7 workers are
shifted to Bembade Hospital, Chh. Smabhajinagar for further treatment. Ramshresth Ram (Age
45 Yrs) died during treatment on 25/08/2024 at 07.40 AM and after treatment Shri
Manojkumar Vishwanath Ram is discharged from hospital on 25/08/2024. Ménagement is
having a workmen compensation pc;licy TATA AIG General Insurance Company Ltd. bearing
policy number 2250022085 valid upto 05/08/2025.

Furnace No. 02 and Furnac-e.Platform

Closed vessel (Cylinder) found lylng on
furnace platform at the time of visit.
Such type of scrap may be charged and
caused this accident.

~7/13--
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7. Contravention of Section 7-A (1) of The Factories Act, 1948:- During my visits, I visited‘&

observed the furnace platform of the said factory on which four furnaces werc mounted. The
ironi scrap metal was being melted in this furnace. I took round in the factory along with above
officers: It is observed that workers were working on this furnace platform & work of-melting
of iron scrap metal and maintenance of furnaces was being carried on in the furnace platform.
The workers were working in front of and near this furnace without wearing safety apron, face
shield, hand gloves and they were standing in front of furnace where in molten metal at
temperature above 1400°C was being melted. There are very much chances that this high
temperature metal may come out of furnace and may fall on body of workers working nearby
as happened on 24/08/2024. Also from the statement of above, it is revealed that on the day of
incidence wotkers were not wearing heat resistance safety apron, face shield, hand gloves &
still they were working in front of furnace in which iron scrap was being melted. Hence the
occupier of the factory has not ensured safety and health of worker while they are at work by
not instxjucting them & by not making them mandatory to wear safety apron, face shieid, hand
gloves o;r any other adequate peréonal protective equipment while working in front of furnace
where in scrap metal being melted.
Also on the days of my visit to the above said factory, I obscrved that the wofker-s were
required & allowed to work in front of and near the furnace in which the scrap metal is melted
above 1400°C. The workers were required to operate induction furnace, add alloying metal in
the molten metal in farnace. There is always possibility of splashing of molten metal on their
body while operating the furnace and working nearby. Use of personal protective equipment
like Adequate heat resistance safety apron, face shield, safety shocs, Helmet etc. arc essentially
required to be used by the workers while working at the furnace platform in front of or near
furnace where there is always danger of splashing of molten metal on their body. Use of such
personal protective equipments may reduce the severity of accident which may occur during
furnace operation and handling molten metal.

i) There is always possibility of ejection of molten metal from furnace with force if f;ny closed
vessel, shock absorber, vessel containing oil is charged in the furnace. Same may be happened
in this incidence. Scrapped material may not be segregated properly and such type of closed

material may get charged in the furnace.
--8/13-
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i1) The scrap material is lifled and shifted from scrap yard and’ charged in the furnace by
electromagnet. In case of failure of electric power there is always possibility of' faI-IirIg of scrap
metal in the furnace from height which may result in splashing of molten metal from furnace
on the body of worker.

iii) The workers are required to operate the furnace by standing near the furnace containing molten
metal which is at tempcratlxre abqve 1400°C. The thermal radiation emitted from the molten
metal at a temperature of 1400°C are harmful to eyes of the worker working near furnace and
use of safety goggles or face shield or any other adequate personal protective eciu.ipment is
essential while working on furnace platform in front of furnace when the scrap is being melted
in it. :

As per Section 7-A (1) of Factories Act, 1948, it is duty of occupier to ensure so far as

reasonably the health, safety and welfare of all workers while they are at work in the factory.

From the staterﬁent of above workers and the actual observation at the time of visit, it is found

that the workers were working on the furnace platform in front and near the furnace without

using heat resistance safety apron, hand gloves and face shield or any adequate personal
protective equipment to protect their face & body. Thus the occupier of the said.factory has
allowed the worker te work near furnace platform without using heat resistance safety apron,

hand gloves and face shield which is very much unsafe. Hence on the day of said incidence i.e.

on 24/08/2014 & also on the day of my visits, occupier of the factory have failed to ensure so

far as reasonably the health, safety and welfare of all workers while they are at werk in the

factory. Hence the Occupier of the said factory have contravened the provisions of

Section 7-A (1) of Factories Act, 1948.

8. Contravention of Section 7-A(2)(a) of The Enctories Act, 1948:- My enquiries about this

accident revealed that at the time of accident and also at the time of my visits, a metallic safety
curtain was provided in between the working furnace and the furnace on which méintenancc
work is carried ouf. Size of this curtain was 10 feet x 8 feet. Distance between fum-ape 1 and 2
is 6-mc(:e;, distance bétween furnace 2 and 3 is 12 meter and distance between furnace 3 and 4
is 6 meter. After observing the intensiiy of this accident, metal is splashed over the bodies of
the workers who were working 6 meter and above. So it is very much clear that the provided
screen size was very much inadequate to avoid the splashing of molten metal. These curtains

were of no use in such type of incidence. If these curtains would have been provided of
--9/13--
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adequate size and shape, this splashéd hot molten metal could been clogged up to these
curtains saving these nearby workers. Also there is no system of cross checking of segregated
material before charging it in the furnace. It is segregated at initial point of work onlyl There is
always possibility of unsegregated material may by mistake get mixed with segregated
material in this large scrap yard. . ‘

Thus from the above, it is very much clear that the preseni: provision and maintenance of plant.
and system of work of allowing/requiring the worker to work very near to furnace in which
1400°C {'moiten metal is prepared without providing safety curtain of sufficient size and shape
and also not ensuring segregated material before charging as mentioned above waé not safe‘&
witHout risk to the healtl’ of worker gluriﬁg catrying out the above said type of ‘works and
hence by not adopting/providing proper/suitable provision and maintenance of p[;mt and
system of work as mentioned above, the occupiér has contravened provisions of

Section 7-A(2)(a) of Factories Act, 1948.

Safety curtain provided

Contravention of Section 32(a) of The Factories Act, 1948:- At the time of my wisits to the

factory, it is observed that scrap material is lying on furnace platform everywhere. There was
no proper stacking of this scrap material on the furnace platform. In every factory;-all floors,
steps, stairs, ﬁassages and gangways are required to be properly maintained and required to be
kept free from obstruction and substances likely to cause persons to slip.

It i: noticed that this scattered scrap material are kept lying on the passages and floors of the

manufacturing area i.e. furnace platform of factory obstructing the internal passages and floor
. -10/13--



approaching towards EXITs of this manufacturing area and also likely to cause per'sons to slip.
Thus by not maintaining all the floors, passages free from obstructions and substances

likely to cause person to slip, occupier has contravened the provisions of Section- 32 (a) of

The Factories Act, 1948.

Scrap material lying on floor

10. Contravention of Rule 122(1) of The Maharashtra Factories Rules, 1963:- At the time of
my ;.risits to the factory, I have asked for the muster roll of all above workers (as mentioned in
TABLE A) employed in the factory in Form 29 showing (a) the name of each worker
including injured and died worker, (b) nature of his work and (c) the daily attendance of the
worker, B:ut it is not produced before me during my visits to thé factory. It is therefore clear
that it is not maintained in the factory in the Form 29 and hence manager of the factory has

contravened the provisions of Rule '122(1) of The Maharashtra Factories Rules, 1963.

11. Contravention of Section 61(1) of The Factories Act, 1948:- There shall be displayed and

correctly maintained in every maintained in accordance with the provisions of sub-section (2)
of section 108 of Th.c:Factdrics;Act, 1948, a notice of period of works for adﬁly workefs,
showing ;:icarly for every day periods during which adult worker may be required to work.
During visits, I took round inside the 'factory. Seen and examined all the corners and all the
entrances of the factory. Notice of periods of work for adult workers in form 16 or in’any other
form was not found displayed anywhere in the factory. Hence by -not displaying and correctly
maintaining: notice of periods of work for adult workers, in accordance with: the provisions
of sub-section (2) of section 108 of Factories Act 1948, showing clearly for every day the
periods d;m'ng which adult workers may be required té work, Manager of the factory has

contravened the provisions of Section 61 (I) of The Factories Act, 1948,
' -11/13--
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12, Furthermore, it is recommended and instructed
a.to pay ex-gratia amount to the dependents of the decéased.
b.to provide suitable employment to the successor/dependent of the deceased worker and

reports of the above shall be submitted.

13. The action/steps shall be taken so as to receive the compensation as early as possibie. Details

of the same shail be submitted to the office after receipt of the compensation.

14, Details of expenses incurred towards hospitalization & medicine of the injured workers shall be

submitted to my office.

15. Date of resuming duty of the injuréd worker shall be intimated to this office.

16. Remedial Measures to avoid such incidents:-

a. It shall always be ensured that closed containers, vessels, shock ups etc shall be

shredded before charging. Segregated material shall always be rechecked before
charging to furmace again.

b. Safety curtain/partition of sufficient size and shape shall always be providt_ed between
two furnaces and also in betweén operating cabin and furnaces.

c. Workers shall be instructed and made compulsory to use personal protective

eqi:ipments like suitable apron, face shield, hand gloves etc. while working in front or

near furnace when molten metal is being melted in the furnace. .

Show Cause Notice:- Occupier and Manager of factory may explain within 7 days from

the receipt of this remarks as to why the legal action may not be taken against him for

above said contrayention.

These remarks shall be pasted in the inspection book in form No 31.

).'R. Khirodkar)
Deputy Director
Industrial Safety & Health,
Chh. Sambhajinagar

--12/13--
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Government of Maharashtra

INDUSTRIAL SAFETY& HEALTH, MARATHWADA REGION, CHH. SAMBHAJINAGAR
2" Floor, Kamgar Kalyan Bhavan, In Front of Siddharth Garden, Kotwalpura, Chh. Sambhajinagar-431001

R.P.A.D. No. DISH/Acc/DRK/ 5317} [2024

Date:- 2 7 AUG 2024

-

Visit Remarks forwarded to the Occupier of

‘Gajkeshari Steels and Alloys Pvt, Ltd.
Plot No. F-18/19, Phase 11, Additional MIDC,
Aurangabad Road, Jalna Dist:- Jalna

for pasting in the inspection book and necessary compliance and action.

}é} e

s !,{ai .

¥ W~
DR, Khirodkar

Deputy Director
Industrial Safety & Health,
Chh. Sambhajinagar

~13/13--
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o, A /A, Re/ eew R0 Rt \| 2 SEP 204

Toy

QecuprerManager

Gajkeshari Stecls and Alloys Pvit. Lid.

Plos No. F-18/19, Phase Il, Additional MIDC,
Clth. Sambhajinagar Road, Jaina Dist:- Jalna

i

Subject:- Regarding information about compliances carried out by management s per Factorics Act, I948
 and appended rules
Reference:- Your roquest mail dated §1/09/2024 and 12/09/72024.

Respected sir, | .
In connection 1o the subject cited sbove and ws per request mail received {rom factory management as

per reference; it is to inform that following safesy compllances as, per Faclories Act, 1948 and appcnded rules are found
carried out by factory mansgement. The details of the sifme arc as follows:- : -
a. Factory ficence is valid and found renewed up 10 year 2027.
b. Last plan approval has been obtained from Direciorate of Industrial safety and Hralth vide lenter referenge No.
121400000016985 dated 11/12/2018, | '
¢. Exiemal safety audit by the recognised safety auditor is carried’ owt by factory mamgemc;u oo dated
101272023,
d. Examination of lifting tools and tackles by competent person is carried out by factory manigement on
10/02/2024. ;
¢ Eumim:im'ol‘ pressure plant by competent person is carmied out by factory management on 28/07/2024.
Onsiie emergency plan is Found prepared by factory management on dated 01/0172023; '
g Certificate of stability in respect of work of engincering construction, plant and machinesy from the competent
person is found oblained on dated 2071272019,

This information is submitied in respect of request mail received from factory management under reference.

Khirodkar
Dy. Director
Industrial Safety & ilealth,
Chh. Sambbajioagar
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GAJKESARI STEELS & ALLOYS PVT. LTD.

Factory Add.: Plot No. F-18/1%, Phase 2, Addl. MIDC
Jaina - 431 203. Cell No.: 73910 44410

Email: gajkesaristeels@gmail.com ; e
www.gajkesaristeels com

MS Billets, MS TMT Bors & Round Bars

Size Available: BMM, 10MM, 12MM, 16MM, 20MM, 25MM, 32MM

a

Sr.No.  |Patient Name Age RTGS ASH - . Remark

1 |Ramshreth 45 6,50,000.00{  50.008.00 Death

2 Krishana Yadav 35 - 2,50,000.001%7 Death

3 Raniit Prajapati 28 - 6000, 00EL00§ 2R I0R 2024 Death

4 Pitvasu Jena 44 - 6,561,008 001 z8:08 2024 Death

5 Ramdayal Durve 22 - 0 Death

] Manat Ponu {Magar Vatke} ~ 36 - Death

7 Kantilal Uaene 40 5,50,000.00 Death

8 Tulsiram Durve 25 o Discharged

9  |Suraj Oracn 21 S Discharged

10 Manojkumar Rai 40 Discharged

11 Guddu Ram Ra 46 Discharged

12 Manoj Kumar Bisaram Rai 32 Discharged

13 Vishal Kumar 18 Discharged

14 Ashok Ramprasad 18 Discharged

15 Ajruddin Ansari 24 Discharged

16 Sunil Oraon 19 Discharged

B S Hosiptal Charges are

17 |S0nu Uhake 32 g : Borne By the Company  |Under Treatment
Hosiptal Charges are

18  IMoh. Raffiguddin Mod. Usmanl 31 Borne By the Company  |Under Treatment
Hosiptal Charges are

19 Shubham Shaitendra Rai 31 : Borne By the Company  {Under Treatment

a 2 B
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel.No. (0240) 29330004 eilione. Regicnal Office, Paryavaran Bhavan, A-

‘ 41, MIDC Area, Chikaithana, Behind
Visit us at www.mpch.gov.in MARARASHIRA Daynik Lokpatra, Near Seth Nandlat

: - e Dhoot Hospital, Jalna Road,
E-mait: W Chh.Sambhajinagar-431 210.
Lochnatrapatisambhajinagar@mpcb.gov.in Ky . L.ANFE
» A " s formuplo Toir
"Your Service is our Duty™ \ﬁ LR
No. MPCB/RO-CSN/ Dir/ 2140310 000) Date: ©9.03.2024

To,

M/s: Gajkesari Steels & Alloys Pvt. Ltd.,

Plot No. F-18 & F-19, Phase - Il, Additional MIDC Area, Jalna.,
Tal- & Dist- Jalna.

Sub: - Directions u/s 33A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s
31 A of the Air (Prevention & Control of Pollution) Act, 1981..

Ref:- 1. Consent granted by the Board vide No. Format1.0/CC/UAN No.MPCBCONSENT-

0000174186/CR/2401002234 Valid up to 30.06.2028.

2. Environment Clarance granted dtd 01.06.2018 and subsequent amendment for
change in name dtd. 15.04.2019.

3. News appeared in the daily newspaper regarding blast in the induction furnace on
dtd. 25.08.2024.

4. Visit of Board officials to your unit on 25.08.2024.

5.8elf compliance report of Environment Clarance of the industry submitted by SRO
dtd.27.08.2024.

6. DISH Report submitted by M/s Gajkesari Steels & Alloys Pvt. Ltd did. 29.08.2024.

7. Approval for Closure Direction received from HQ through legal module No. MPCB-
LEGAL_ACTIONS-260824006 on 09.09.2024.

WHEREAS, you are operating the industry in the pollution prevention area declared
under the Provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention :& Control of Pollution} . Act, 1981 and the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules, 2016.

AND WHEREAS, it is also obligatory on your part to provide adequate and efficient
poliution control devices and take adequate measures to control air & water pollution from alt
sources so as to achieve the standards prescribed in the Environment (Protection) Act 19885,

AND WHEREAS, Board has granted Consent to Operate to your unit vide under
reference no. 1 with certain terms and conditions therein which is valid up to 30/06/2028.

AND WHEREAS, accident happened in your factory on 24.08.2024 at 12.30 pm due
to blast in the induction furnace, 19 Nos. of workers in the vicinity was injured of which 01
casualty is reported in DISH authority report submitted by M/s Gajkesari Steels & Alloys Pyt
Ltd through its email did 29.08.2024, and news appeared in the daily newspaper regarding

same on 25.08.2024.

64
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- AND WHEREAS, visit was carried out on 25/08/2024 by the Board official for
investigating the accident and compliance of consent condition, and as per proposal for action
submitted by SRO dtd. 27.08.2024, it was reported that you are operating with 2 Nos. of
Induction furnaces (4 Nos. of Crucibles), have not installed wet scrubber as Air Pollution
Control System, not provided secondary fume extraction, not installed Emission Control
System with Electrostatic precipitator at the time of charging of raw material into furnace and
not installed slag crusher for solid waste management.

AND WHEREAS, after examining all the reports and records available with this office
{ have come to the conclusion that you are knowingly and willfully violating the provisions of
the Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981.

NOW THEREFORE, in exercise of powers conferred upon me by the Board u/s. 33A
of the Water (P&CP) Act, 1974 and u/s 31A of the Air (P&CP) Act, 1981. 1, the Regional Officer,
Chhatrapati Sambhajinagar, hereby directed to voluntarily close down your manufacturing
activity by taking safe closure steps within 72 hours and also record the Electricity reading unit
at the time of said closure, falling which further necessary action will be initiated against you,
which may please be noted. Also obtain a certificate of safe processing infrastructure from
DISH Authority.

This is issued with the approval of competent authorities of the Board.

__‘J,L},LMLM
—— 0G0 g 0k
(Manish Holkar)
Regional Officer-

Chhatrapati Sambhajinagar.

Copy submitted for information to:
1. Member Secretary, M.P.C. Board, Mumbai.

2. Principal Scientific Officer, M.P.C. Board, Mumbai.
3. Law Officer M.P.C. Board, Mumbai.

Copy to:

Sub-Regional Officer, M.P.C. Board, Jalna :-He is directed to serve the directions to above
industry and record electricity meter reading and to ensure voluntary closure as well as
compliance of closure direction.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel.No. (0240) 28930004 " Regional Olfice, Paryavaran

.
e enprerra Bhavan, A-4l1, MIDC Area,
Chikalthana, Behind Daynik
et .
Visit us at www.mpcb.gov.in T Lokpatra, Near Seth Nandial
E-mai: roaurangabad@mpch.gev.in o\ Dhioot Hospital, Jaina Road,

“Your Servire i aie Dty ” Chhatrapati Shambhajinagar-

"", LiFE 431 210.

L)

) s

No.MPCB/CRD/ 214049 ]-L; o 30) B _”'{'“v’- _l L{} OSJZDLLT

To,

MIs Gajkesari Steels & Alloys Pvi. Lid,

Plot'No. F-18 & F-19, Phase - I, Additional MIDC Arca,
Tal. & Dist. Jalna.

Sub: Conditional Restart Direction u/s 33A of the Water (Prevention & Control of
Pollution) Act, 1974 & u/s. 31A of Air (Prevention & Control of Pollution)
Act, 1981.

Ref: - 1. Voluntary Closure Direction issued by RO Chhatrapati Sambhajinagar vide
letter no. MPCB/CD/Dir/ 2409100001 dtd 09/09/2024.
2. Industry request letter dtd. 11/09/2024.
3. Report submitted by SRO Jalna through Legal Modulfe drd 12/09/2024
4. Approval for issuing Restart Order received through Legal Module from
HQ did 14/09/2024.

This has reference with the voluntary closure directions issued to your unit vide
tetter under ref. 1. You have submitted request letier to the Board vide letter referred m

ref. no. 2. above to grant restart order.

Sub-Regional Officer, Jalna has verified and submitted the compliance report vide
above vef. no. 3 mentioning that M/s. Gajkesari Steels & Altoys I'vt. Lid, has voluntarily
closeed down the manufacturing activity on 11.09.2024, iedusiry has provided
alternative fume extraction system iLe. modified secondary fume extraction system
consisting of telescopic suction hood along with 1D fan type Backwards curved (single
inlet) motor (2x525 KW & 2X1440 RI'M) & dust collection system followed by Bay filters
(16 nos. of compartinent & tolal bags are 3600 nos) with comimon chimney of height 30
Meters. The dust is being disposed w authorized recyclers, industry has provided OCEM
sysgcrlx for monitoring emissions through stack and same is connected o the MPC
Board server, industry has installed the serap processing unit such as segregation,

Bailing press, and shearing, cutting, alligators fur vaw waterials, vide rof no. %
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(2)

Consldering your request ietter and verifieation by Sub-Regiional Office, Jalna, the
Board has decided to grant conditional directions tw restart as per following
conditions :-

1. Industry shall aperate and maintain existing pollutiun control arrangements to
achieve consented standard and prevent any sort of unforescen incident / even: -
as 1o cause any damage or nny mhu non- wmplmtmc in the premises as woell
surrounding area. : '

2. Industry shall lmmediale!y take precautionary measures as per conditions imposed
by the DISH authority and obtain necessary verification from them,

3. The Industry in case of any unforeseen ¢ircurmstances shall "-"Elllll'ltﬂlﬂ}‘ close down
the concerned actlvity till wrrmnvc Ingasures are tak-_n.

Now, therefore you are hereby aliowed 1o 1est‘1l: ymlr activity subject to the
compliance of terms &'condiz{um TR : B

In case, you fail to comp!y w:th thc above conditiors, thc Board will have no
option than to initiate stringent action ie. ;=:su:mcc (Jf'fuml directions, which may please
be nated. i

This is Issued with the appmv.al of competenr nuthnrity. ‘

For {Zf hehalful‘the
Maharashera Pollution Control Board

Helli, ¥

] ﬂti‘}<UJ‘

(Mmuqh Holkar)
Regional Officer, Chhatrapatl Sniubhajinagar.

1. Copy Subinitted to-

1. Member Secretary, MP.C. Hoard, Sion, Mumbsd,

2.Prinelpa) Sclentific Offfcer, MLP.C. Bourd, Slon, Muibal.

3. Law Officer (P & L), MPC Board, Sion, Mutabai- tor information,

4. Copy to: - Sub-Reglonal Ofticer, MPCR, Jaloa - He Is directed 1o ensure that these
Dlrecttons 10 be served to the industry and comipetent authorities. He shall monitor
perforinance of existing pollution control deviee ind ensure the complinnee of Dirvctdon
within s(lpu[ulrd puriod
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MS Billets, MS TMT Bars & Round Bars

wvgw.gajkesaristeels.com Size Avoilable: 8MM, 10MM, 12MM, 16MM, 20MM, 25MM, 32MM
Sr. No. Fatient Name Age . RTGS ibs Remark

1 Ramshreth 45 6,50,000.00 Death

2 Krishana Yadav 35 - Death

3 Ranjit Prajapati 28 - Death

4 Pitvasu Jena 44 - Death

5 Ramdayal Durve 22 - Death

6 Manat Ponu {Magar Vatke) 36 - 0.4 Death

7 Kantial Uaene 40 5,50,000.00 | 5000000 Death

8 Tulsiram Durve 25 Discharged

] Suraj Oraon 21 Discharged

10 Mancjkumar Rai 40 Discharged

11 Guddu Ram Rai 46 Discharged

12 Manaj Kumar Bisaram Rai 32 Discharged

13 Vishal Kumar 18 Discharged

14 |Ashok Ramprasad 18 Discharged

15 Ajruddin Ansari 24 . Discharged

16 Sunil Qraon 19 : o ) Discharged
: Hosiptal Charges are

17 Sonu Uhake 32 - Borne By the Company  |Under Treatment

L Hosgiptal Charges are

18 {Moh. Raffiquddin Mod. Usman{ 31 Borne By the Company  |Under Treatment
‘Husiptat Charges are

19 |Shubham Shailendra Rai 31 . % Borne By the Company  |Under Treatment

Gaikesari Steals o




